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J U D G M E N T 

<:,P.AcHARYA,NIviBR (J) 	In this app1ic.tion under section 19 of the 

Adrninistrstive Tribunals Act,1985, the applicant prays to 

quash the orders contained in Annexures-A/10 and A/li and 

to order recovery of licence fee as per orders contained in 

Ann Txu'e-A/16. 

2. 	Th applicant at present is a Lower Division Clerk 

in the lectrica1 Division of Central Public works Depart-

ment stationed at Bhubaneswar. The father of the applicant 

namely late Natabar Pradhan was working as a Divisional 

Accountant in the Office of thexecutive Engineer, Central 

Public Works Department, Bhubaneswar, 4hile in service, 

Shrj Pradhan was allotted with a Type III quarters and 

unfortunately Shri Pradhan died on 15.11.1980. Thereafter, 

the applicant applied to the competent authority for being 

appointed to a post of Lower Division Clerk on compassionate 

ground and while the said application was pending consider-

ation of the competent authority, the applicant along with 

is family members namely, widow mother, brother and 

sisters continued occupation of the quarters which was 

allotted to his latei father, till the applicant, was allotted 
t qcç 1y; t- k 

another quarters.n the year 1986,  by virtue of his appoint-

ment as an L.D.Clerk on compassionate ground. Due to such 

fresh allotment of quarters, the applicant vacated the quar-

ters which hadbeen allotted in favour of his later father. 

The competent authofly has assessed the rent payable by 

the applicant in respect of his fathers quarters to the 

extent of nar1y Rs.32,000/- being penal rent etc. Being 
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aggrieved by this order the applicant has come up with 

this present application with a prayer to quash the 

penal rent etc. imposed on him. 

In their counter, the respondents maintained that 

such assessmeut is based on the prevalent rules and 

therefore, in no circumstances the Bench should unsettled j 

the order. 

We haveheard Mrs. R.Sikdar,l?arned counsl for 

the applicant and learned Senior Standing Coun;.el (Central), 

Mw.A.B.I4jshra at some length. We have a so perused tI 

relevant documents includtng the application filed by the 

applicant containeJ. in Annexure-/15 and the rules on 

the subject contained in Annexure_R/5. Even though 

Mrs.Sikdsr sunjtted that ordinar licence fee should be 

chargeable from the applicant,learned SeniorStanding 

Counsel(Centrel) invited our attention to the Rules on 

the subject contained in AnnexureR/5 and contended that 

in no circumstances, the amount assessed over the appli-

cant should be r educed. We have carefully perused the 

contents of Annexur.a-R/5 in which it is stated that 

a cencessional period of four months could be given to the 

legal representatives of the deceased by imposing normal 

licence fee after the death of the employee, and for 

further period upto 6 months or till the appointment of 

the eligible ward in an eligible office whicheveris 

earlier, if fonnal permission is granted for retention 

ef the accommodation on medical groundçon educational 
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should be imosed. Admittedly, the deceased employee left 

belind sns and daughters who Were undergoing their 
A. 

education. The deceased employee died in hrness • None of 

the family members of the deceased had any source of 

livelihood and they had nothing todepend upon. The 

applicant's mother had made an application to the competent 

authority for appointing her son on compassionate ground. 

We are happy to note that it was subsequently allowed. Tak-

ing into consideration all these aspects we feel tpted to 

also take a compassionate view over the applicant and we 

'iould dirct that normal licence fee be charged from the 

applicant from the date of death of I'Tatabar Pradhan for a 

period of four months and thereafter till vacation of the 

quarters, twice the standard licence fee namely, Rs.184/-

(Rs,92/-X 2) per month be charged from the applicant 

and the Office to which the applicant is attached, head of 

such Office should calculate the entire amount due from the 

applicant and the total amount on this account should be 

recovered from the applicant on a monthly instalment at the 

rite of i 125/-. This amount should be realised from his 

monthly pay. 

5. 	Thus, this application is accordingly disposed of 

leaving the partis to bear their own Costs, 

. .. .•. • . .•... .. 0••• •••• 
Member (Judicial) 
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